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Babji since December, 1986. According to him, he 

has been alloted th quarter occupied by him, Jy 

the decision of the cormittee in its meeting dated 

28. 1T•  1988 (Anrexure ?-i). The petitioner has 

prayed that the impugned order be quashed and set 

a side. 

Vhen the matter came up for admission, we 

have heard r. P.S. Handa and ,-r. N.S. Shevde, 

the learned counsel for the petitioner and respondents 

respectively. During the course of arguments advanced 

by the learned counsel, it was brought to their 
t vc2cc.Jz / 

notice that a Govt. servan ansat be teted from 

the quarter or the premises alloted to him, 
- by 

adl, the authorities 	legal proceedings 
4 1 

as reci.iired. under Public Premises (Eviction of 
11 

5nauthcrised Occupation) Act, 1971. According to 

!ir. Handa, the learned counsel for the petitioner, 

the petitioner has been satad pith dire consequences 

of putting him under suspension and 	action 

in case he does not vacate the quarter. 

Having regard to the facts and circumstances 

of the case and especially rthe provisionlaid down 

under the said Act, the present applicaion can be 

disposed of by e simple direction to the respondents 

that they will be restrained from evicting the 

petitioner from the quarter occupied by him without 

due process of law. In this context, it is clarified 

that the respondents1in dealing with the matter of 

eviction, t1'i are required to resort to the proceedings 

and the action3as envisagunder the said Act. 'ith 

this direction, the apr-licatin stands disrcsed of 
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